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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 
AT HYDERABAD. 

D,A.243 of 1994. 
Between 	 Dated: 21.4.1995. 

Dr. G.Vxjay Shaskar 	 •.• 	Applicant 

And 

Government of India, representad by its SacratQry, 
Plinistry of Home Affairs, NewDeihi. 

The Director, S.V.P.National Police Academy, Hyderabad. 

Respondents 

Sr i c. 
Counsel I' or the Applicant 	:94V.Rajagapala Reddy 

Counsel For the Respondents 	: Sri. W.R.Oevaraj, Sr. CGSC. 

C CR AN 

Honble Mr. A.B.Gorthi, Administrative Msmber 

Contd:. ..2/— 
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O.A. 243/94. 	 Ot. of Decision : 21-04-95. 

ORDER 

As per Hon'ble Shri A.8. Gorthi, Member (Aden.) 

The applicant, a Senior Medical Of'Picsr of Central 

Health Servics,wss posted to Sardar Vall.bhbhai Patel National 

Police Academy as a Staff Surgeon on 01-06-1988. The post 

carried scale of 1 pay of Rae 3000-4500/- and according to the 
applicant, he was requtrec flOt Dlii)' 6w - 

as a Doctor in the Clinic of the AcademEbut also required 

to take up teaching work in several subjects including Forensic 

Medicine. He was also required toes question papers and 

evaluate the answer  books. He conducted several classes in 

First Aid and Ambullance Drill. The applicant therefore 

claims that he is at  par with the other Fatuity Members of the 

Academy who are given 30 per cent of their pay as training 

allowance. The said benefit of training allowance was however 

denied to the applican.t and hence this 0*. 

The respondents in their reply affidavit have rjserted 

that the main duty of the Staff Surgeon is rendering medioal 

treatment to the Staff and Trainee Officers of the Academy and 

that his duty related to teaching of Forensic Medicine to the 

trainee officers was intermittent in nature. He was posted to 

the Academy as a Staff Surgeon only and not as a Faculty Member. 
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- 
Hardly any 4k9te.as  regards the facts in this case. 

The Academy itself took up the case of the applicant on several 

OcasiOflS to the higher authorities including Shri P.Chidambaram 

the then Minister of State for Personnel & Home Affairs, recomm 

ending grant of teaching allowance of 30% of pay. This would be - 

evident from the various annexures  attached to the GA. The 

applicant himself submitted a representation dated (Ith May 1993 

eddressed to the Secretary, Government of India, Ministry of 
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Copy to:- 
1.' Socretary, Ministry of Home A1'Pairs, Government of India, 

New Delhi. 
- 	 - 

The Director, S.V.P.National Police Academy, Hyderabad. 

One copy to Sri. V.Rajagopala Reddy, advocate, No.1, Law Chambers, 
High Court Buildings, Hydorabñd. 

One cpyto Sri2t'ItR.Devaruj, Sr. CGSC, CAT, Hyd. 

S. One copy to Library, CATçHyd. 	I 	- 

6. One spare copy. 	r 1 	* 	 •. 

Rsrp/- -.  
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Home Afreirs requesting for an ear9n decision in the matter 

of granting him teaching allowance. The record however, does 
whether 

not indicate(Dthe  government has taken any formal deciSiOn 

in this matter. The record shows that the quantum of teaching 

allowance with the introduction of the I%ith Pay Commission 

recommendation has been reduced?to is% of the basicpay. 

	

4. 	From the counter afridavit filed by the rspondents 
the 

it is asenthat the incumbentftjftLpost  of Staff Surgeon prior 
LU -------------------------------------------------------------------------------------------------------

in 1986. The respondents stopped the same in Octobar,  1986 as 

they found that it was without due sanction. 

	

5, 	- Keeping in - view the afore-stated undisputed facts 

of the case, this application can be disposed of with a direction 

to Respondent No-i, namely, the Secretary, Ministry of Home 

Affairs to consider the representation dated 13th May 1993 

submitted by the applicant, alonywith the various recommendatiOns 

made by the National Police Academy and take a final decibiofl 
with regarD ;o 'nu  

Surgeon posted ij the Aâademy. - In doing so, due weightage will 

be given to the actual teaching work done by the Staff Surgeon 

and also the feat that the Staff Surgeon in the past was given 

teaching allowance, though only for a few  months. Respondents 

shall comply with this direction% within a period of four months 

from the date of communication of this order. 

6. 	OA is ordered accordingly without any order as to 

costs. 

- 	 - 

Member(Admn, 

Dated :The 21st April 1995. 
(Dictated in Opefl Court) 	 £ ) 
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TYPED BY 	 COMPARED BY 
CHECKED BY 	 APPRDUED BY 

IN THE CENTRAL MDMJNISTRIT PiE TRI3UNj 
HYOERAaQ BENCH 

THE HON'BLES-IRI I4I.J.HARIDSMN. MENSER(J) 

AND 

THE HON'BLE SHRI A.3.GOWIHI: ME13ER (ii) 

DATED 	/Q\ 

P!PEW/JUoG ME NT 
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O.A NO. 

Interim diroctions 
iSsyed. 

sposed OF with directions 

Dismissed. 
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